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: ii
NOTIFICATION i
-
5.0, (E) .- Whereas by notification number 8.0.602(E) dated the 12th
August, 19893 issued under sub-section (1) read wiﬁh ¢lause (b) of Explanation
to section 35AC of the Income-tax Act, 1961 ﬁ43 of 1961), the Central

Government had specified at serial number 2, tbe expansicn of two school
buildings ie., Dalmia Senior Higher Secondary ?chool and Secondary Girls.
Senior Higher Secondary School at Chirawa, Jhunjhunu of the Dalmia Shiksha
Samiti, Chirawa, Jhunjhunu, as an eligible project or scheme for a period of
three vears commencing from the assessment year 1994—95; '

AND WHEREAS the said project or scheme is lﬁkely to extend beyond three
years; o -

AND WHEREAS the National Committee being satisfied that the said project
or scheme is being executed properly, made a further recommendation under
sub-rule (5) of rule 11M of the Income-tax Rules, 1962 for specifying the said
project or scheme for a further period of two years; '

NOW, THEREFORE, the Central Government, En exercise of the powers
conferred by sub-section (1) read with clause (b} of Explanation to section
35AC of the Income-tax Act, 1961 {42 of 1961), heréby specifies the scheme of
the expansion of two school buildings ie., Dalmia Senior Highexr Secondary
School and Secdndary Girls Senior Higher Secondary School at Chirawa, District
Jhunjhunu,Rajasthan,constuction of Indoorgstadium—cum«Gymnastic
hall,hostel,games,library,reading and vocationalhroom,workshops and staff
quarters of the Dalmia Shiksha Samiti, Chirawa{bistrict Jhunjhunu, at the
estimated cost of Tupees one creore eighteen lakhs seventy five thousand only
as an eligible project or scheme for a further period of two assessment years
commencing from assessment year 1997-9g. i ‘
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- { V.K. SEHGAL )
Deputy Secretary#to the Government. of India
I
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